n S
ORISSA ORDINANCE No. 10OF 1985 F R
THE INDIAN STAM‘_P (ORISSA AMENDMENT) ORD]NANCE, 1985 =

. [Promulgated by the Governor on the 28th October 1985 publlshed in an extra- |
—~ o ordmar;y 1ssue of the Onssa Gazette dated the- 31st October 1985] _ .

I : T . AN N -
' | _ORDIINANCE (T

N

_ * To AMEND me INDIAN STAMP Acr, 1899 IN rrs APPLICATION TO THE S’I:ATB
s - OF ORISSA .

WHEREAS, the- Leg:slature oF the Statc of Orlssa is not m sesswn, IR _
Lo AND WHEREAS, . the Governor of Orissa is saﬁsﬁcd that c1rcumstances exist’ whlch . oo
R R render it necessary for him to take yimmediate action to amend the’ Indian- Stamp. - :
N Act, 1899 in 11:5 apphcatlon to the State of Onssa, in the manner. herem after appeanng,

-0 27" NOW, THEREFORE, in exercisc of the ‘powers. conferred by clause (I) -of Article 213 + -
: - of the - Constitution of Indik, the Governor-of Orissais pleased to make and promulgate
_ _ the. following Ordinance in the Thll'ty-SlXth Year of the Repubhc of Indla — ' .
- e 1. (1) This Ordinance may . be. caIled the Indtan Stamp (Onssa Amendment)_.' T
-7 Commence- Ordmance 1985, . . _ R
. ment ' ' o - PR
e ) It shall come into force on such date as the State Government ma.y, by -
A !lOtlﬁCﬂ.thEl appomt in that behalf. _ R

g?biﬂiudtéfé’ 2. For SChEd“le 1-A of the. indian Stamp Act, 1899 fhe followmg Schedule shaJ120f1899
1A. e subst:ltuted namely — .
[ ' SGHEDULE 1~A ‘

. STAMP-DUTY ON CERTAIN INSTRUMENTS UNDER THE. INDI_AN
STAMP (ORISSA AMENDMENT) 'ORDINANCE, 1985

 (See Secnon 3

Nme_—The arﬂcles in Schedule 1- A are, numbered s0- as to corrcspond W1th slmﬂat
articles in Schedulg 1..

Desprlptwn of _Instrument : ' o Propet,- 'S‘:anzlp_-du,_tﬁ;1 )
: 2 ADMINISTRATION BOND mclud-, The same" duty as @ BOND (No 15)
ing a bond given under sections 291, - - for the same amount -
375 and 376 of the Indian. Successmn :

o Act, 1925 or ‘section 6 of theGovern—-.' ' L e ce e
s L ment Savings Banks Act, 18730 . . o .7 390f 1925

__‘, . '_ o 3 ADOPTION DEED, that is to ..say, "I‘wd_huﬁdréd':rﬁpees ' Lot
...+ ..« any instrument  (other than a will) . . . - . T -
. .recording an  adoption or _confetring. . . .
* . or purporting to confer an authorlty o U

toadopt. : SR P

-4 AFFIDAVIT, mcludmg an -affirma- ~ Ten -rupeds | I, . T

tion or declaration in the case of I T R

persons by’ law allowéd to aﬂirm or- - . - o <
- declare _mStead of SWearmg Y : L
. ' Exemptlons SR :
Alﬁdawt or declaraﬂon in wrttmg when .
made—

(a) as a condition of enrolment undcri -

Sof 1873 .,

the Army" Act, *1950 or the Air - L | ;-. ) o N “&;igs‘ A
Foroe Act; 1950; - - LT eSS



Desctiption of Instinment - - ©

(b) for the 1mmed1a.te purpoSe of bemg _
filed -or used in’ any Court. or -

before the Ofﬁcel of any Couit;

- {¢) for the sole purpose of enablmg
! any person to receive any penmon'
aoor chamable allowancc

5. AGREEMENT OR. MEMORAN- -

DUM OF AN AGREEMENT

- (a) If reldtmg to the sale of a Bill of
- Exchange’ . .

(5)If rel‘:tlng to lhe"salep' of a

Govemment sceurity ‘or- share
in an'incotporated Company or .

_ other body corpo*ate,
- (¢) I not othervise pl-'ovlded for .

Exemptlons .

'Proper Stamp-duty - . s
'v) R

Onérupee L

Subject to maximum .of forty-two | l‘llpee . e

-fifty paise for every ten thousand .

or part thereof of the value of the ..
. security ot share

1 . .

" Thee riupees

Agreunent or memorandum of agree--'

‘ment-— ;

(a) for or relatmg fo the sale of good‘:
or merchandise exclusively, not

-being & Note or Memorandum

chargeable ynder No. 43;

- (b) made in the form of tenders to the

“. Central © Government _for, or -

lelaung to, any loan

- AGREEMEN [ TO LEASE—See
"LEASE (No. 35 7

62 AGRLEMENT RELATING TO

- DEPOSIT -OF - . TITLE-DEEDS, -
¢+ . PAWN OR PLEDGE, that i to. say,
any instriment . evidencing ian -

agreement relatmg to—

(1) The deposn of‘ tllle-deeds or'
- instruments

'Secunty\ or

o ('2) Thc pawn or pledge of movable
. property, where.such - deposit, pawn

‘or pledge has beén made by way of -

= séourity for the repayment of mopey .
advanced or to be advanged by way

* " of loan or an exnstmg or futpre debt—

' :(a) If such loan or. debt is repayable.

on demand or more than three

months from the date of  the
. instrugent, evldencmg the agrce-
.ment ' _ .

. _congtituting or. being -
" gvidence of the title to apy property -
whatever - (other than a marketable :




¢ L
Y o |
_Description' of fnstrument . o - - Pr0per Stamp-duty
‘ - o If drawn - X drawn in If‘drawnm
: : singly - - setoftwo setofthree = -
: o o for each for each part -
L S R ' part of the ' of the set .
IR . . C R S et .
g e Rs.P. ~ Rs.P. . Rs P
- 'When th‘e amount of . the loan or d'ebt'does not cxceed' Rs, 100 IR '0;4()_ ' 0'25 o - 025
Wheu the amount of the Ioan of debt exceeds RS 100 but does not _0;70." o 040 _ " 0'25
exceed Rs . , R co . .
When 1t exceeds Re. 200 but does not exceed: Rs 400 _‘ L 125 o 0 . 045
 When it exceeds Rs. 400 but docs ot exceod Rs; 600 . 175 09 o,
- Whenit exceeds Rs, 600 but does not exceed Rs 800 : o225 0. 125 - 080
~ ‘When it xceeds Rs. 809 but does nat exceed Rs. 000 a1s 225 140
When it exceeds Rs. 1,000 but does not éxceed R, 1200 - 4ss. 245 180
When it cxoees Rs. 1,200 but doesnot axceed Rs, 60 T 5% . 315 S0
When it etoeeds Rs. 1,600 but does notexceedRS 2,50 . - 900 455 315
 When it ckceods Rs. 2,500but docs notexceed Rs.5000 . - 1790 . . 900 . 625
 When it exceeds Rs. 5,000 but does not exceed Rs 7,500 ‘. s 1315 965
* When it eXceeds Rs, 7,5{10 buf does not excee_d Rs. 10000 4125 - :20_°65 T '
. When it cxceeds Rs. 10,000 but does not éxceed Rs. 15000 . -~ 5500 - 2750 . 19:25
W-hen_it.excéede Rs, lS,OOO_buF does\_n'ot exceed Rs. 20,000 . . L 7565 .. :41°25 2615
' When it cxcecds Rs. 20,000 but does not excoed R=. 25,000 - 8940 . 4%is 0 3000
' When it excoeds Rs, 25,000 but does not exceed Rs. 30,000 11000, 5500 4125
4nd for. every addlt:onal Rs. 10000 or part thereof in excess of | ._41-°25" .'2065- 1S
Rs30000 _ _ . T
(b) 1f such loan of debt is repayable not more than three months "Half the. duiy phyebie-_bn a Yoan or"debt _
: from the date ‘of such ¥ strument. o _ . _und_e_lf clause (@) f0r-tl_1e amount secu'rei
.'.'. 1
A
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Description of Instrument
) '

'_Exemp'tiox_l

.'_Instrument of pawn or pledge of .'goods, if-

nattested = :

: 7. APPOINTMENT "IN EXECUTION
OF A POWER, whether of trustees or of
property, moveable or immiovable where
‘made by any writing not being a Will.

.~ 8. APPRAISEMENT OR VALUATION
~ made otherwise ‘than under an “order
. of the Court in the colirse of & suit— :

(a) where  the amount  does
-~ not exceed Rs. 1,000, '

-(5) in _any other case
Exemptions -

Appraisemént or valuation made
for the information.of one party
only, and not being in any
manpner - obligatory between
parties either by agreement or
. operation of law.

@

- (b) Appraisement of crops for the

‘purpose of ascertaining ‘the
~ amount . to be given to a land-
~ 'loid asrent.

9. APPRENTICESHIPF DEED-—
including every writing relating  to - the
. service or tuition of any apprentice; clerk ot
servant placed with any master 10 learn
any profession, trade or employment,
~  not" being ARTICLES OF CLERKSHIP.

Exemption

Instruments of apprenticeship executed
by a Magistrate under the Apprentices Act,
1850, or by which a person1s apprenticed
by or at the charge of any public charity.

10, ARTICLES OF
" OF A COMPANY:

Exeniptioﬁ :

Aiticles of any Association not formed
for profitand registered under section 25
of the Companies Act, 1956,

See also Mc:morandli_m. of Association of a
Company (No.39).
|

2

© One hundred rupees

-~

ASSOCIATION

" Proper Stamp-duty
(2) '

..

The same duty as a BOTTOMRY

BOND (No:16) for suck amount.

_ Twenty-one rupees

_ Fifty . rupees

. 19%0f 1850

"Two hundred - 'rdpees o

!

yoftess




- exceedRSS{IO

16

. D&ﬁripﬁon of Instrﬁnient
R’ o
ASSIGNMENT- See CONVEYANCE
(No 23), TRANSFER (No.62) and TRANS-

FER OF LEASE (No. 63), as Lhe case miay
be. .

. ATI‘OR-NEY— See
ATTORNEY (No48).

- AUTHORITY
ADOPTION-DEED
L Ned).

12.: AWARD tl:lat 15 to say,
declslon in writing by an abritrator or
umpire not being an award directing a
rartition, oh a  reference made otherwise
than by an order ofthe Cuurt in the coutse
‘of a suit—

. (@) where the amount or value of ‘the -
' to which the award

-property
relates, as set forth in such

_award doesuot exceed Rs.1,000 ‘

(b) if it exceeds Rs:1,000 but do&s not
exceed Rs.5.000 ;

and for every additional Rs.1 000_ or

part thereof in excess of Rs.5,000.

- . . 15, BOND, as difined by sectumZ(S)-

not being DEBENTU,RE and not being
otherwise provided for by this Act,  or by
the Court Fees Act, IS?Oﬂ-

: Where the amount or value secured does’
. not exceed Rs. 10;

. Where it exoe&ds Rs. 10 and tdoes not exceed
Rs.50; .

Where it exceeds Rs 50 and does not ‘exceed
Rs. 100; ’

' Where it exceeds Rs. 100 and *tioes not-

exceed Rs, 200;

. Where it exceeds

Rs. 200 'and doe‘s
exéeedRsSOO"' - B

' Where it exceeds Rs 300 and does not

exceed Rs, 400 ;

-

Whete it exceeds Rs 400 ‘and does not

Where _n, exseeds- Rs. 500 and doeé not

exceed Rs, 600;

: Where it e{xoee;ds Rs,600 and does nat .
R exceed Rs, 700; :

POWER—OF- .

10 ADOPT- See

‘any

7 of 1870

Forty-five paise

." P;opgr_Stamp;duty'
@

' The same duty as a BOTI'OMRY

BOND (No 16} or such amtount.

) Wenty—seveﬂ rupees_ '

s

One rupee and flfty paise sub]ect to -

a maximum of one hundred and thinty=
_ elght Tupees, -

Thrity-five paise

One-l.,'up'ee' :

- Two i’upee‘é- and flfty palse

Three rupees and ééventy—fiﬁe pziise '

i

w

Four rupees and seventy-five péise/._ '

Six rupees
Eight rupees and fifty paise

Ten - rupees




77 -
- - Description of Instrument “ - -Proper Stamp-duty
| o S O

. Where it exceeds Rs, 700 and does not - Twelve rupees
e_xceedRs.SOO;’- S ' _ .

- Where it exceeds Rs. 800 -ahd does nof ' E'ighteen. rupe‘es'
exceed Rs, 900; B - P

" Where it exceeds Rs. 900 and -does not Twenty-onejrupéeg o
, exceed Rs.1,000; . - B :

and for every Rs. 500 or part there of\' in _ Eleventupees - : - T .
excess of Rs. 1,000; ' S : T

' See -(No2) ADMINISTRATION

- "BOND.. -
(No.l§) BOTIOMRY BOND
(No.26) CUSTOMS BOND-
(No34) INDEMNITY BOND

| (No56y,  RESPONDENTIA
S UBOND.

{No.57) SECURITY -
o _-Exempt.i'onﬁl"
Bo_nd, when executed by—

(a) headmen _.nomina'_ted under
rulg:. framed al111 accordance . . : . _ : S

with the Bengal Trrigation Act. - ' ' S
1876, section 99, for the due - | - - Bengal Act

. performance of their. duties . S . - _ _
- under that Act ; _ ' o o o S

(b) any person for the parpose of
guaranteeing that the local-
income - derived from private
subscription - to.a .charitable
other object: of public utility .~ =~~~ ' ' o L
shall not be less than specified S - - o .

. SUm per menseni, B '

16. BOTTOMRY BOND, that is to
say any statement whereby the mastér of a
sea-going ship borrows money o the secu- . o
rity of the ship to enable him to preserve T _ _ .

the -ship-' of -prosecute her voyage—

 Where the amount or value secured Forty paise
- does not exceed Rs, 10; o :

" Where it exceeds Rs. 10 and does not Eighty ‘paise

exceed Rs. 50; _ . _
. ‘Where it exceeds Rs. 50 and does not - Oné rupee and fifty paise
exceed Rs. 1005 o o e T
: Where it exceeds Rs, 100 and does mot  Three rupees
exceed Rs. 200; - _ o : :
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- Diseription of instrumept - ' L Proper_\Stainp-duty'
_ Some @ B
Where it exceeds Rs. 200 and does not  Four mpem and twenty-five paise

exceed Rs. 300;

- Where it exceeds Rs. 300 and does not  Six rupees
- exceed Rs, 400; - - -

‘Where it exceeds'Rs. 400 and does not  Seven rupees and fifty paise
exceed Rs. 500; ' . ' _ o

Wheie it exceeds Rs. 500 and does not  Eight rupees and fifty .paise .
exceed Rs. 600; o : o

: Where it exceeds Rs. 600 and does not -~ Teh rupees -
exceed Rs. 700, : _ .
\ y .

Where it exceeds Rs. 700 and does not  Twelve rupees
exceed Rs. 800, ' . o

Where it exceeds Rs. 800.and does not  Eighteen rupees
exceed Rs. 900; S - - -

Where it exceeds Rs. 900 and does not  Twenty-one rupees
exceed Rs. 1,000; . _ . :

~ and for every Rs. 500 or part thereof in El.even rupees. . - '
excess Rs: 1,000, . . ' '

17. CANCELLATION—Instrumeni of  One hundred rupees
* (including any ipstrament by which any in- - -
sirument previously executed is cancelled),
if attested and not otherwise provided for.

See also RELEASE (No.55), REVO-
CATION OF SETTLEMENT (No.58-B),
SURRENDER OF LEASE (No.61), REVO- -

. CATION 'OF TRUST (No.64-B). .~

T 18. CERTIFICATE OF SALE (in res-

pect-of each property put up as a separate

lot and sold), granted to the purchaser of

any propeity sold by public auction by a
~ Civil of Revenue Court or Collector or the .

" Reveniye Officer— } : _
. (@) where the purchase money does  Forty paise
’ not exceed Rs, 10; : T

‘) where the purchase money ex- - Bighty pase -~ =
ceeds Rs. 10 but does not exceed - : L
. Re. 257 o o |
* (0 in any. other case " .. The same duty as a conveyance (No23)

\ for a consideration equal to the amount '
_ of the purchase money on_ly._ :
v % o s .
'20. CHARTER PARTY—That is to  Fifty rupees )
say, any instrument (¢xcept an agreement for .
- the hire -of a tug-stcamer) whereby a vessel
or some specified principal part. thereof is
let for the specified purposes of the .
charterer whether it includes a Penalty clause.
ro not.




‘ D‘escﬁpti.on; of Insfruijnent o
mo
32, COMPOSITION DEED—That is

to say, any instrument executed by a debtor,
whereby ‘he conveys his property for the

"~ benefit of his creditors, or whereby payment
- -of a composition or dividend or their debts is = --
secured to the creditors, or when by provi- -
sion is made for the continuance of the. -
_.debtors business under the supervision of
“jnspectors or under letters of licence, for

the beneﬁt o“ his credltors ' S

o 'P}ppqr Stamp-duty

23, CONVEYANCE—AS d'eﬁn.ed by

_E;ectwnZ(lO) not being - & transfer charged :

or exempted under No 62—

. Where the amount cr value of the consi-

 deration for such conveyznce. as set. fortl:l-
~ therein’ does not exgeed . Rs 50

- " Where it excecds Rs. 50 but does not_'
' exceed Rs. 100; ;

Whero it exceeds Rs. 100 but doee not
exceed Rs. 200; .

' Whete it exeeeds Rs. 200 but does not - '
exceedRs 300, -

- Where it exceed’ Rs. 300 but does not

exceed Rs. 400;

Where it exceeds Rs. 400 but does not
xceed Rs. 500;

Where it exoeede Rs. 500 but dces not

exceed Rs. 600;

' Where it exceeds Rs. 600 but doe.‘s not
© exceed Rs. 700; :

© Where it exceeds Rs. 700 but does not '

exceed Rs. 80C;

: ‘Where it exceeds Rs SCO but does not
exceed Rs. 1,000; .

- and for every Rs. 500 or part thereof in '.
excess of Rs. 1,000. _

" Exemptions

: © Assignment of copyrlgllt under the
B 'Copynght Act, 1957, section 18, - -

£ CO-PARTNERSHIP DEED (See Part-

: nerstup No. 46).

24, COPY OR EXTRACT—-Certlﬁed

"to be a true copy or extract by or by order of

any public officer and not chargeable under

the law for the time béing in force relatmg to
. court fees— >

(£) if the original was not chargeable

with duty, or if the duty, with
-which it was chargeable does not
exceed one rupea .

| | @
'_F'ifty.r'upe'es -
One r_qpee_—and fifty paise -
Three! rhpeeé_ '
. Six rupees _

Elght rupees and ﬁﬁy palse

Tw_elv_e ._rupces

" F i&eeﬁ rupees

- Seventeen rupees '

Twenty rupees
Twemy-three rupees’

Forty-two rupe’es -

T_w_epty-pne rupees .

Tep ipoos and fifty paise

14 of 1957




Description of I_nstrur.nént
. ) _(1)_ ._
@ ife;nyothe;case " - Y
Exelmbtion, -‘

oL (a) Copy of any paper whlch a8
: public officer is expressly re-

80 -

- Five rupees - -

quired by law to . makeor

~ furnish for record in any public.
office or for any pubhc pur-.
pOSG. .. o

(b) Copy of, or extract from any

register relatmg to birth, bap-

- burials,

tisms, namings, dedications, -
. marriages, dworces, deaths or

ch 25, COUNTERPART OR DUP.I.I-

Fl

of an‘y InStrument chargeable w:th

duty and in respect of whlch ‘the proper

duty has been paid—

(@ if the duty with Whlch the ori-

gingl instrument is chargeble
does not gxceed one rupee and

ﬁfty paise;
(b) in any ot her case:

~Exemption

Counter—part of any lease granted to

' .Préper S’tan_:p-duty' "
@

The same duty as is paya.ble on thc

* original. -

- Five rupees

~ & cultivator, when such lease is -¢xempted

fwm duty.
K 26. CUSTOMS BOND—

@ Where. the amount does fot

exceed Rs. 1 000

C -

(b) In any othcr case - |

- ]

" DECLARATION OF ANY T
~—=See TRUST (No. 64). .

] - - » .

. DEPOSIT. OF TITLE-D

See AGREEMENT relating to DBPOSIT
_ (I)ﬂll’? TITLE-DEEDS, PAWN OR PLEDGE
(No.6).

. SHIP_Sew PARTNERSHIP (No. 46).-

A29. DIVORCB-—-[ustmment of, that is .

to 2y, instrument by which any person
‘ effscts the dlssoluhon of his mamage

DISSOLUTION OF PARTNER-

- The same duty as a BOTTOMRY.
-BOND (No 16) for such amount.

-

: Flfty rupees

o

One hundred rupees

B <

Ty



- PART  (No. 25). . -

~ AR

.Descﬁpﬁon of iﬁstrument

- 6 o

. DOWER—Instrument of—See
' SETTLEMENT (No. 58).
' DUPLICATE—See

'31. EXCHANGE OF PROPERTY— -

Instrument of—

T

: EXTRACT——See . Copy (No. 24) -

. 32. FURTHER CHARGE-- Instru—
ment of, that is to say any instrument "

. Imposing . a further charge on mortgaged

.property—— o

(a) When the original moﬁgage is
. one. of the description referrad

{that is, with possession).

"+ to in clause (a) Article No. 40

© () When such mortage ‘is one of

the ' desecriptions referred to in

. clause (B) of Article Nod0

(that is, without possession}—

-~ (i) If at the time of execution of the .

: . instrument of -~ further charge
possession of the  property

- is .given or agreed to be given

under sych mstrument; '

. '(fi) If the possession is not so given:

33." GIFT—Instrument of, not"bein'g a

"SETTLEMENT - (No.58) or WILL " or

TRANSFER (No. 62)

K

HIRING AGREEMENT or agrement

for service—See AGREEMENT (No.5),
34, INDEMNITY BOND '

. INSPECTORSHIP DEED—See COMPO-

- SITION * DEED (No.22),

35, LEASE, including an under-lease
or sub-lease and any agreement to let or
sub-let-—-

© (@) Where by such lease the rent js fixed .

. and po premium is paid or delivered—

s

" Proper Stamp-duty -
e

“.
N

COUNTER- .

The same duty as. a CONVEYANCE
(No. 23) for a consideration equal to” -
the 'value of the property of greatest
value as set forth in such instrument,

L4
. -

_The same duty as 8 CONVEYANCE .

{No. 23) for a consideration equal
- to the amount of the further charge .
secured. by such jnstrument. ;

The same duty as a CONVEYANCE

- (No. 23) for a cobsiderafion equal to -
-the total amount of the charge (including
.the orginal mortgage and any futher .

charge .already made) less .the duty
ready paid- on such original mortgage
-and futher charge The same duty-

as a BOTTOMRY BOND ' (No. 16)

for the amount of the further ‘charge.

- - secured by such instrument,

The same duty as a CONVEYANCE
(No, 23) for 'a .consideration equal

~ to the value of the property as set
-forth in such instrument. @ - -~ -

&

»

The same duty as a SECURIrY BOND

(No. 57) for the same amount. '

" (i) Where the lease purports to be  The same duty as a BOTTOMRY

- for a term of less than -one year;

BOND (No., 16} for the whole’ amount’
. payable of deliverable under such lease; -




1]

o _Déscriptioﬁ of Tnstrument -

N0

(Ii) Where. the lease purports to be

for term of not less than one year,
but not more than ﬁve years,

(ui) Where the lease purports ta be for
. aterm eXceeding five years, but
not Ie:_;ceedmg ten years;

(i) Where the lease purports to be for
aterm exceeding ten years, but

- mot 'exceeding twenty ‘years; -

(¥) Where the lease purports to ‘be for

a term ex Ing twenty years,

but _not-exeeeding th_i_rt'y' years, .

(vi) Where the léase purports to be fora

~ term exceeding thirty years, but
ot exceed_mg one hlmdred years;

' (vi:) Where the lease purports to be .
for a term exceeding one hundred .

_years; orin perpetulty,

(vif) Whiere the lease does not purport .

to be for any deﬁmte term;

'(b) Where the lease is granted f‘or a

fine or premium, or for money

advanced and where norentis

reserved,

{0 Whexe the lease is granted i‘or a‘

fine or premium, or for money . -

advanced in adchtlon to' rent
. reserved, :

" Proper Stamp-duty
@ : |
The same duty as 2 BOTTOMRY BOND -
(No. 16) for tlie amount or value of the-
avera'ee annual rent reserved. -

The  same duty as a - CONVEYANCE

" (No.23) for a’ ‘consideration ‘equal '‘to

-the amount or value of the average
annual rent reserved. ,

“The: same duty as' a 'CONVEYANCE

(No. 23) for consideration

- equal to twice the amount.or value.”

.of the average annual rent reserved,

The same duty as a CONVEYANCE
_(No. 23) for-a consideration equal to
three times the amount or value of the

_ average annual rent’ - reserved

- The same duty as a CONVEYANCE
- (No. 23) for a consideration equal to
four times the amount or value of the.
average annual rent resetved, .

The same duty as a CONVEYANCE
(No. 23) for a consideration equal to -
one sixth of the whole amount of rent .
" which would be paid or delivered in -
respect of first fifty years of the lease, -

The same duty as a CONVEYANCE .-
(No. 23)-for a consideration equal {0
three times the amount or value of the

* average annugl rent which would be
paid or delivered for the first ten years

o if the lease continued so long.

The same duty as a CONVEYANCE

(No. 23) for a consideration equal to
-the amount or value of such fine or:
permium, or, advanoe as set forth in
the lease .

The same duty as a CONVEYANCE.
(No. 23) for , a consideration equal -
to the amount or value of such fine
or premiuth; or advances as set forth-
in the lease, in .addition to the duty -

_ which would have been payable on such '

" lease, if no fine or premium or advance
-had been paid of delivered:

o Provxded that, in-any case when an.'

agreement to lease is' stamped with
the ad valorem stamp required for -a
lease, and lease in pursuance of such’
agreement is subsequently executed, the

" duty on such jease shall not exceed two

-rupees and ﬁﬁy palse
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Description of Instrument |
o
Exemi)ﬁon -

Lease, execited in the case of a cultivator

Proper "MP'-dutr -
(2 |

" and for the pu}:pose of cultivation (Including

a lease of frees for the production of food or
_drink) without the payment or delivery of any

. fine or premium, when a definite term s’
e - expressed and sech term does not exceed

one year, or when the average annual vent
reserved does not exceed one hundred rupees.

o "* " Explanation—When a lessee undertakes

- to pay any recurring charge, such as Governs

' ment revenue, the landlord’s share of cesses,

or the owner’s. share of municipal rates or

taxes. which is by law recoverable' from the

lessor, the amount so agreed to be paid by the

* lessee shall be deemed to be part of the rent,
% A : -

LETTER  OF - GUARANTEE—See
“ AGREEMENT (No. 5),

738, LETTER OF LICENCE that is

€ - - tosay; any agreement between a debtor and

" _his creditors that the latter shall, for a

. specified time, suspend their claims and

~ ‘allow the debtor to carry on business at
* - . his own discretion.

39. MEMORANDUM OF ASSOCIA-
TION OF A COMPANY—

(@) If accompanied by articles -of - -

association under section 26 of
the Companies Act, 1956,

() If not $o accompanied
-Exempﬁon' '

_ Memorandum of any association not
formed for profii and registered under

e -~ sgection 25 of The Companies Act, 1956.

' 40. MORTGAGE-DEED, NOT BEING

Fifty rupees

Two hundred rupees:
: ' i 10f1955
Five hundred rupees '

 Lof1956

AN AGREEMENT RELATING TO DEPO- -

r SIT OF TITLE DEEDS, PAWN OR
' ' PLEDGE (No. 6) BOND' (No. 15}
MORTGAGE OF A CROP (No. 41),
. RESPONDENTIA BOND- (No. 36), OR

- SECURITY BOND {(No. 57)— -

{z) When possession of the property
or any part of the property
comprised in such deed is
given by the mortgagor or
agreed to be given. :

(b) When possession is not’ given
: - "or agreed to be given as
o= aforesaid.

" The same duty as, a. CONVEYANCE =
(No. 23) for a consideration equal to =~
the amount secured by such deed.

The same dutyas BOTTOMRY BOND'
{No.16} for the amount secured by
such deed. _




Degcribtign_ of Instrument
¢

Expkmatwn—A mortgagor who gives
to the mortgagee a power-of-atiorney  to
collect rents or a lease of the property
mortgaged or part thereof, is deemed to
give possession within the meamng of

thts artlcle o

(c) when a 001!atcral or 4aux1hary
ar additional or substituted
security, or by way of further

-, assurance for the ' above men-
" tioned purpose  where  the
principal’ or - prlmary security
is duly stamped-—--

- for every sum secured not exceedmg
' Rs. 1,000 ; ‘and for every
Rs. 1,000 or part - thereof
secured in excess of Rs 1,000.

Exempuons

(1) Instruments excutcd by persons
taking advances under the
Land Improvement Loans Act,
1883 or - the Agrlcultunsts

. Loams Act, 1884 or by their

‘sureties as security for the re-

payment of such advances

. Three rupeés-

' Proper Stamp—duty
@

Three rupees

(2) Letter of hypothecation accom- .-

panymg a hill of exchange

N 41 MORTAGAGE OF A CROP
including any instrument evidencing an-
agresment to seccute the repayment of g

~ loan made upon any mortgage of a corp, |
whether the Crop; is or is not in exis-

tence at the ‘time of the mortgage—-

- (@) When the loa.n is. repayable not
more than three. months from
the date of the mstrument-

o for every sum. Secu':ed not excee-
ding Rs. 2(!]

-and for every Rs. 200 or part '

thereof - secured in excess of
Rs 2005

()] when the loan'ls repayable more
- than three months but not more

than eighteen months, from: the

date of the instrument—

. for ‘every sumr secured not eXxcee-
dlng Rs. 100, .

'aﬁd for every Rs. 100 or part
thereof sccured in excesa of
Rs. 100.

[T

Thirty fﬂﬁse

Thirty paise .

Forty paise

. Fifty paise

-

c o



42. NOTARIAL ACT that is to say, . Twenty rupees '. S -
any instrument, endorsement note, attes- e _ o . -
tation, certificate, or entry not being a o . S to- '
. PROTEST (No.50) made or signed by a’

Notary public in the execution of the

duties of his office or by any other

_person lawfully acting asa Notary publjc _ .

: See also PROTEST OF BILL OR R

NOTE (No. 50). : R _ S L
. " Description of lnstmment R . -+ . “Proper Stamp-duty -
' . S ' PR (2)

_ 43, NOTE OR MEMORANDUM sent by aBroker SO L S

. . or Agent to his principal mtlmatmg the purChase or sale on . I - s
o - ‘acgount of such principal— S ot

- (a) of any goods, exce*dmg in value tweaty rupees, S»ventyﬁve paise " ' o

| (5} of any stock or marketable secority excecdmg in “Subject to amaxlmum of forty- two rupees,_ ~

value tw nty rupees, . fifty paise for every ten thoused rupessor - .
- . _ - - . part thereof of the value of the. stock or .

L - - : C  SeCBrity.

- _ 44, NOTE OF PROTEST BY THE MASTER OF A Ten rupees - A
S SHIP—S¢e also PROI‘ESI‘ BY THE MASTER OF A ' Lo
S SHIP (No. 51).. '

I 45, PART[TION—-Instrument of as diﬁned by S*ctlon The same duty as a BOTTOMRY BOND .

e - 2{5. - . (No. 16) for the amount of the value of :

S N . - ' : ‘the separated share or shares of the S
_ . property. o

SN Do .. : : S N. B.—-The,largest share remaining after - -

- _ < SR . o "~ the property is partitioned (Or if there are

- e : o _ , twoormore shares. of equal value and

. : ‘ L e . - mot smalfer than any of the other shares, -

3 ' . then one of such equatl shaves) shall be

' : S . i o : deemeéd to be that from whlch the otlIer

o C ST . shares are eeparated:
L ' ' Provided always that—
| '(8) When an instrument of | pa.rtltnon;
. contalmng an agreement to divide property
} . . L : ' _ - - in 3°vera11ty is executed and a partition is .
g - T ' o . - effected in  pursuance of such agreement -

i . o s ST . - - "the duty chargeable upon the instrament
R : : e - o effecting such "a partition shall be reduced
o T - _ ..+ by the amount of duty paid in respeet
Tt ‘ ' o : ' e : of the first instrument but. shall not be less
e I S thnthrerupees.

S E o o (b) Wheré land is hetd on - Revenue
Y o : : . o Settlement for a period not exceeding -

. ' . thirty years and paying the full asSess.
.. . . ment,the value for the purpose of duty
shall "be calculated at ot more than five
times the apnual revenue. : .

{¢) Where & fina} order for effecting a parti
tion passed by any Revenug ' authority or.
..any’ Ciyil Court, or an award by am
arbitrator directi g a partition,is stamped =
: _ A . with the stamp required for an instrument . - -
\ . o o of partition and an insttument of partitiot = :
S S : ' o ursuarce of such ‘order or award is - ..
su sequently exeeuted, ths duty onsuch ;
instrament, shafl not exczed thre rupees, -~ - ’




8

Description of Instrument =~ . = - R '_--Propei' Stam_p-dﬁty s
e e
46. PARTNERSHIP— ‘ : St '

A—Instrument of—
(@) wlli:re s(t)l&e capital of the partnerehlp does not- exceed Twenty mpaes

(b)in any other case. - ' © ..Onehundred rupees
' B—Dissolution of— - ' '

PAWN OR PLEDGE——-See AGREEMENT RELAT- Fifty rupees
-ING. TO DEPOSIT . OF TITLE DEEDS, PAWN OR ' :
- PLEDGB (No. 6). :

48, POWER-OF-ATTORNEY as defined by sect;on.z
(21} not being a proxy—

(@) when executed for ‘the Sole purpose of pmcunng Fifty rnpees
. : the Tegistration of one or more documents in )
relation to a single transaction or for admitting
execution of one or  ore such documents; -

(3] when required in syits or prcceedings under the Five rupeo‘s 3
' Presidency Smali Cause Couﬂs Act, 1872, )

_('c)' when authonsmg ‘CNe person or more toact in a Ten rupess
' smgle transaction other than the case mentioned - :
in clause (@);

"(d)' when authorising not more than five persons to Fifty rupees
act jointly and severally in more than one
-transaction or generally ; oo '

ﬁé) when authorising  more than five but not more One hundred fupees ‘
than ten persons to ‘actjeintly and severally - '
© in more than one transaction o generaﬂy ;

N when given for consideraticn and authonsmg The same duty as a CONVEYANCE

‘the attomey to sell an_y 1mmovable property ; - {No. 23) for the amount of conm-
_ . deration.
“(g) in any other case _ Lo . Tenrupees for each . person autho-
. o B rised.

- - N.B—The term  “Registration”

includes every opeération incidental

' : or registration -under the Indlan &of '
. of 1908

' Registration Act, 1908
Expfanatwn—For the. purposes of this amcle mote - _
persons than one when belongmg to the same firm shall be - : o
-deemd to be one person _ S S
- _ S L . B 7 ' . o -

50, PROTEST OF BILL @GR NOTE that is to say, Ten rupees -
- any declaration in writing made by a Notsry Public, or '
other person lawfully acti'g as such, attesting thg
- dishonour of a Bill of Exchasge or Promissory Note. - .

51. PROTEST BY THE MASTER OF A SHIP that Ten fupees
is to say, any declaration of the particulars of the vcyage
- drawn up by him, with a view lo the adjustment of losses
- or_the calculation of averages and every declaration in
_ wrmng made by _him against the charterers or the
~ consignees for not loading or unloading the ship when
. such - declaration is attested or certified by a Notary
Pubhc of other person lawfully actmg as such.

See also NOTE OF PROTEST BY THE MASTER
WF-A SHIP (No 44)

. - . - *




Y ¥/

) Descnptlon of Tnstrument

Q)

‘Proper _Stamp-dﬁtj ' _

54, RECONVEYANGE OF MORTGAGED

. PROPERTY— .l

© - (a)if the con mderatlon for whlch the property
- was morigaged does not ¢xcced Rs. ,000

. (b) m any other case.

The same duty as a CONVEYANCE
(No. 23) for the amount of such
considerationi as set forth in the

" reconveyance. L

quty—two rupees

55. RELEASE tha.t is "to say, mstrument not -

béms such a release as is provided for by scction
(23-A), whereby a person renoinces a claim ‘upon
another person or agamst any-specified property—

(a) if the amount or value. of the clann does
- not exceed Rs. 1000 o

(b) in any othﬂr case

'56. RESPONDBNTIA BOND that is o say,

" any instrument securing 2 loan op the cargoladen

orto be laden on board a ship and. making
repayment cotingent on the armral of the eargo’
at the port of destmatlon SR .

REVOCATION OF ANY TRUST OR SETTLE-
~* MENT—See SETTLEMENT (No. 58)—
“TRUST (No. 64) -

57. SECURITY BOND OR MORTGAGE
DEED - excecuted by way of security for the duc
" sxecution of am office,” or to account for money of

.other property reccwed by virtue thereof, or
. execufed by a surety to secure the due performance
of a contract— _
(a) when the amount seoured: does not
" exoeed Rs. 1,000.

(b) in any other case.

Exemptlons
" Bond of other mstrument, when executed—: -

. Twenty-on rupess

The same duty as a BOTTOMRY BOND
(No. 16) for such amount or value as Set -
forth in the relcase. -

Twenty-one rupeos

The same duty as & BO‘I‘TOMRY BOND .
(MNo. 16) for theamour t of the !oan secured.. -

kS

Thesame duty a5 BOTTOMRY BOND
(No. 16) for the amount secured, -

K

(d) by headinen nominated under rules framed
. in accordance with the Bengal Irrigation

- Act, 1876, section 99 for the due per-

formance of their dut;es under that Act;

- 3of 1876

() by any person for the purpose of guarantee-
ing that. the local income derived from
private subscriptions to a charitable dispen- . . .
" 8ary or. hOSpltaI or any other subject ox o - o

' public utility * shall not be less than
speclﬁed Sum per mensem; .

a

(c) persons takmg advances under the Land . o SRR o
. mprovement Loans Act, 1883, or the _ Lo " 190f 1883 -
. Agriculturists Loans Act, 1884, or by their : o ~ 12of 1834
sureties, as security for the repament of ' ' e _ S e

such advances,




Description  of Tnstrument
| R ¢ I
: () by-Officers of the Government or |
.. their sureties to secure the due
' . execution of an office, orthedue . -
: accounting for money or other .
property recived by virtue thereof.

58. SETTLEMENT—(A). INSTRU-
MENT OF __(Inc_ludi_ng “a deed of dower).

_ The samé .duty as a BOTTOMRY
BOND (No. 16) for a sum équal to thé

o Pooper Sampduy
L @ :

amount or- value of the property settled

- as set forth in such settlement:

“Provided th'at., where aﬁfagréerhent’ to

. settle
* required
- geftlement -and an instrument of settle-

. three rupees.

Exemptiom .

Deed of dower executed on' the  occasion

of a marriage between Mohammadans, -

(B) REVOCATION OF

See ALSO TRUST '(Nq.64) S

. 59, SHARE. WARRANTS - to bearer
issued wnder the Companios Act, 1936.

- warrant, -.

Exempﬁons

_ * Share warrant wheti issued by a company
‘in pursuance of the Companjes Act, 1956, ..

section 114, to have effect only upon, pay-
© ment, as composition for that duty, to the
Collector of stamp-revenue,  of—

(@) one and a half percentum . of the "
" whole subscribed capital of ‘the
- -con_'l_pany;or' o

(%) if any company which has paid

~ " the said duty or composition in
“full,” . subsequently issues - an
‘addition to its subscribed capital,
one had a half percentum; of

..II
B

»

~ tion, but not exceeding forty-two rupees,

One and a halftlmes the duty payable on _

_ for a consideration equal to the nominal

for an~  instrument of

ment in pursuance -of such agreement

"is subsequently executed, ' the duty on :

such “instrument - shall not exceed .

Y

A

. Tho same duty as a BOTTOMRY BOND -

(No. 16) for a sum gqual te the amonnt S
or value of the property - comcemned- = - -
as set forth in the instrument of Revoca. .~

2  CONVEYANCE. (No. 23)1af1os6
amount of the shares specified -in the |

Cbot des,

 the additional capital so issued.

is stamped .with the stamp _Z_,_;:_



.. "
. .]:_)esc_ri'_;;tioh of @strument' _
Wy ' '
61 SURRENDER OF LEASE '

(ﬂ) Whesi the duty with which the -

_Jease. is chal‘geabl» ‘dose hot
‘exgeed scven  pupees and fifty
_ paise; - -
() in any other case.
Exempﬁons_ _ s
Surtendér of lease, when such Jease.
© js exempted from duty ) _
. 62 TRANSFER (Whether with  or
. wnthout conmderatson)—— : )

(c) of any mterest secured. by a bond of
: mortgage deed—

(i) if the duty on such bond or niort- .
gage deed does not exceed seven

‘rupees and fifty paise;. -~ -
("!’) in any other case

{d) of any proporty under the Admlm-

. Strater- Gengral’s Aot 1913 sectlon_

25;

" () of any trust-property wlthout ‘con-

" sideration from -one trustee 1o an-
other i{rustec or ‘from a. tmstee to
a beneﬁclary

Exempuons

Transfer by e:ndorsement—
P . 5 : L

(b)Y of a dellvery _otder, warrant for - - '

. goods, or: other’ merchant:le docu
 ment of title to goods; .

(d) nf secumles of the Central Govem-
ment See alsp Sect:on ~

63. TRANSFER 'OR LEASE by way of'

. ﬁss_lgnment and not by way of under fease.

- .Bmmptlon

_ 6. TRUST—A—DECLARATION OF— -
of concermng any property. wh_en made by any . -

g wmms not being a wm

e

"

‘Twenty-one rupees’ .

<" the consioration for the transfer,.

Tgansfer of any lease exemm fmm duty—- o

- the instrament, but not - exoeedlng_ L

Proper St_amMuty-

5 -

' The duty wlth whlch such lease is

chargeab}e

The duty with which such bond
or mortgage deed is charg able

_.._Twcmy-one rupees - o
Forty-two rupecs

- Eighteen rupécs and seventy-ﬁve .
paise or such smaller amount as
_may be chargeable under clause
(c) of the Al’tlcle

Tﬁe. same duty aia C ON-
VEYANCE {No. 23) fora comsi- -~
deration cqual to the amount of -

" The same duty as BOTFOMRY -
BOND (No. 16) fora sum equal
to the amount  or value'of the - -'.. -
property concerned, as set forth in

smty—two rupees. :

[t T :




Description of Instrument
(0)) |
B—REVOCATION OF—of or

concering any property wheén made
by an instrument other than a will. -

See also SETTLEMENT (No. 58)—
Variation

See APPRISEMENT (No. 8)

65. WARRANT FOR GOODS that -
is to say, any instrument evidencing the
title of any person therein named, or

his assingns, or the holder thereof, to the -

property in any goods lying in -or upon

~any signed dock, warchouse or wharf,

Such instrument being or certified by
or on behalf of the person in whose
custody such goods may be.

Dated the 28th October 1985

Proper Stamp-duty
@ |

The same duty os BOTTOMRY BOND
(No." 16) for asum equal to the amount
or value of the property concerned, as

set forth in the instrument, but not
eXcecding forty-two rupees. :

Five rupees

B. N. PANDE
GOVERNOR OF ORISSA



